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HON. MR, TTITE U.C. SRIVASTAVA, V,C,
HON. MR. K.oObayya,Adm. Member.
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(Hon. Mr.jJustice U.C. Srivastava, V.C.)

Y

This is a transférred apolication. The
petitioner filed a writ pet?tion in the High Court for

guashing the order dated 1@/11.12.1982 with the prayer

that the respondents be directed to treat him in service
The applicant who was a Khalé:i, services were terminated

when the enquiry was made ex%arte on the ground that
he was qguilty of misconduct.\}It appears that later on
the r-sporfents realized the %istake Gnd that is why
vide order dated 31,12.83 the% withdrew the termination
order, eopy of which has been‘§nnexed to the application
filed bythe respondents. |
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The grievance ofthe applicant is that he has
]

joined the services, but when th? termination order was

recalled, there was no termination, the applicant became

|
entitled to salary and oth=r emoluments.The respondents

!
have not paid the same., The respondents will pady arrears
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of salary to the applicant ﬂFthin a period of three

months and other consequenti?l benefits will be paid to
him treating him to be conti%ued in service within this
period, But for the above dﬂservations, the application

is otherwise dismissed as iqfructuous.
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Adm.TMember, ; Vice Chairman.,

Lucknow Dated: 13.7.92 i
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